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MINISTRY OF ENVIRONMZENT FORESTS AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 3rd February, 2015 :
s. 0 382(E).—Whereas, a draft notification under sub-rule (3) of Rule 5 of the Envuonment
(Protection) Rules, 1986 for making certain amendments in the Environment Impact Assessment
Notification, 2006, issued vide number S O. 1533(E), dated the 14" September; 2006, was published in the
Gazette of India, Extraordinary, Part I, Section 3, sub-section (ii) vide number S.0. 2545(E), dated the
30™ September, 2014 inviting objections and: suggestions from all persons likely to be affected th'ere-by
within a period of sixty days from the date on which coples of Gazétte containing the said notification were

" made avallable to the public;
And whereas, copies of the said notification were made available to the public on-30th September,
2014; ' L '
And whereas, no objections and suggestions recewed in response to the abOVe mentioned draft

notxﬁcatnon by the Central Government;
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Now, therefore, in exercise of the powers conferred by sub-section. (1) and clause (v) of
sub-section (2) of section 3 of the said Environment (Protection) Act, 1986 (29 of 1986) read with clause
(d) of sub-rule (3) of rule 5 of the said Environment (Protection) Rules, 1986 the Central Government

hereby makes the following f_url:her amendments in the Environment Impact Assessment Notification, 2006

-namely:—

In the said Environment Impact Assessment N‘otiﬁcetion 2006 in paragraph 7 (i),— -

(a) in sub- paragraph I relatmg to Stage (2)- Scoping, in clausé (i), in the first prOVISO for 1tem (ii),
the following items shall be substituted, namely:—-
“(ii) all Highway pmJects in border States covered under eniry (l) of column (3) and entry (1) of
- column (4) against item 7 (f) of the Schedule; '
(iif) all Highway expansxon projects covered nnder entry '(ii) of column (3)‘31“1(3 entry (i) of
* column (4) egainst item 7 (f) of the Schedule; .
‘(b) in sub~paragraph HI relating to ‘Stage (3)- Pu'blic Consu_Itation,:in clause (i), after sub-clause (), the
following sub-clause shall be inserted, namely e

“(g) all linear pro_;ects such as nghways plpelmes etc., in border States ?
' _ [F. No. 2-33/2014-1A-I1I]

MANQJ KUMAR SINGH, Jt. Secy.

Note : The prmcxpal rules were published in the Gazette of India, Extraordmary, Part II Section 3,

Sub-section (ii) vide notification number S.0. 1533(E), dated the 14th September 2006 and

‘subsequently amended as follows:-

1.8.0. 1737(E), dated the'11th October 2007,

2.5.0. 3067(E), dated the st December, 2009;

3.5.0. 695(E), dated the 4th April, 2011;

4.5.0. 2896(E), dated the 13th December, 2012;

' 5.8.0. 674(E), dated the 13th March, 2013;

6. S.0: 2559(E), dated the 22" August, 2013 5

7.5.0. 2731(E), dated the. 9" September, 2013;

8. 8.0. 562(E), dated the 26™ February 2014; and

9.5.0. 1599(E), dated the 25™ June, 2014
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